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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).3190/2007

(From the judgenent and order dated 18/11/2006 in STA No. 18/ 2006 of the H GH

COURT OF KARNATAKA AT BANGALOCRE)

M S SREE DURGA DI STRI BUTORS Petitioner(s)

VERSUS

STATE OF KARNATAKA Respondent (s)

(Wth prayer for interimrelief )(FOR FINAL DI SPOSAL)

Dat e: 20/04/2007 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.H KAPAD A

HON BLE MR JUSTI CE B. SUDERSHAN REDDY

For Petitioner(s) M. S.K Bagaria, Sr.Adv.

M. R V. Prasad, Adv.

M. Praveen Kumar, Adv.

M . Chandra Shekhar Ml herkar, Adv.
For Respondent (s) M. Sanjay R Hegde, Adv.

M. Vikrant Yadav, Adv.

M. Amt Kumar Chawl a, Adv.



M. Ranmesh S.Jadhav, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

Heard | earned counsel for the parties.

Judgment reserved.

(N. Annapur na) (Madhu Saxena)
Court Master Court Master
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